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Record of Proceedings

Learned counsels for the distribution companies of Uttar Pradesh and Punjab
State Power Corporation Limited requested for time to reply to the petition which was
allowed by the Commission.

2. The Commission directed the respondents to file their replies, if not filed, by
20.8.2015 with an advance copy to the petitioner who may file its rejoinder, if any, by

26.8.2015.
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3. The Commission directed the petitioner to file the following information for the
year 2013-14 and 2014-15, by 20.8.2015 with an advance copy to the respondents who
may file their responses, if any, by 26.8.2018:

(a) Details of auxiliary consumption separately for generating station, colony,
water intake system and coal mines.

(b) Schedule generation, actual gross generation at generator terminal and
actual sent out generation at switchyard,;

(c) Energy scheduled to the procurers including Madhya Pradesh;

(d) Year-wise calculation of electricity duty and energy cess for the years 2013-
14 and 2014-15 separately.

(e) As number of units were declared under commercial operation in different
period during 2013-14 and 2014-15, submit the quantity of coal required to be
produced/mined along with auxiliary consumption required for the respective
guantum; and

() COD of different units during 2013-14 and 2014-15.
4. The Commission directed that due date for filing the replies, rejoinder and
information should be strictly complied with. The replies, rejoinder and information filed

after due date shall not be considered.

5. The Commission directed to list the petition for hearing 1.9.2015.

By order of the Commission

Sd/-
(T. Rout)
Chief (Law)

ROP in Petition No. 118/MP/2015 Page 2 of 2



